ARB.P. No. 2 of 2014

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)

05-12-2014

Mr. BK Deb Roy, learned Advocate, appears for the petitioner.

Mr. R. Debnath, learned Advocate, represents the respondents-

Union of India.

Learned counsel for the parties pray for and are granted one
week’s time to seek instruction regarding the appointment of Arbitrator.

List on 11-12-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah






CRL.Rev.P. No. 9 of 2014

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)

05-12-2014

Mr. AG Momin, learned Advocate, appearing for counsel on
record, Mr. AS Siddiqui, states that the latter is in personal difficulty

today. List the matter after one week on 11-12-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



Crl.Rev.P. No. 19 of 2014

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)

05-12-2014

Mr. MA Islam, learned Advocate, appears for the petitioner.

Learned counsel for the petitioner states that the Deputy
Commissioner while deciding the matter under Section 145 CrPC has
also decided the ownership right which was not within the domain of his
competence. Hence, issue notice. It be made returnable within 10(ten)

days. Liston 17-12-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



CRL. Rev .P. No. 18 of 2014

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)

05-12-2014

Ms. Y. Shylla, learned Advocate, appears for the petitioner.

Learned counsel for petitioner states that steps have been taken
for service of notice. However, the AD card is awaited. List the matter

after one week on 11-12-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



CRP. No. 15 of 2014

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)

05-12-2014

Mr. BK Deb Roy, learned Advocate for petitioner, prays for and

is granted time till 11-12-2014.

List on 11-12-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



CRP. No. 17 of 2014

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)

05-12-2014

Mr. HL Shangreiso, learned Advocate appears for the petitioner.

Mr. BMR Chyne, learned Advocate, represents the respondent
No.1.

Learned counsel for respondent No.1 prays for time to file further
affidavit. Some of the respondents have also not filed their affidavits.

They may do the needful before the next date of hearing.

List on 17-12-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah






CRP. No. 19 of 2013

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)

05-12-2014

Mr. K.Khan, learned Advocate, appears for the petitioners.

Mr. GS Massar, learned Sr. Advocate, assisted by Mr.

R.Kharsyad, learned Advocate, represents the respondents.

The matter was heard at some length and could not be
concluded. Learned counsel for parties pray for listing of the matter on

17-12-2014.

List on 17-12-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah






CRP. No. 19 of 2014

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)

05-12-2014

List on 17-12-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



CRP. No. 27 of 2014

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)

05-12-2014

Mr. K. Paul, learned Advocate, appears for the petitioner.

Mr. M. Shangpliang, learned Advocate, represents the
respondents.

Learned counsel for the petitioner prays for adjournment.
Learned counsel for respondents does not have any objection to the

adjournment being granted.

List after one week on 11-12-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah






CRL. No. 30 of 2014

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)

05-12-2014

Mr. K.Paul, learned Advocate, appears for the petitioner.

In view of the judgment cited by learned counsel for the
petitioner reported in AIR 2004 Madhya Pradesh 58 (Smt. Shanti Devi
Agarwal -v- V.H.Lulla), and (2003) 3 SCC 581 (United India
Insurance Co.Ltd - v- Rajendra Singh and Others), let a notice issue,

both ways, Dasti as well as Registered Post.

List on 17-12-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah






CRP. No. 48 of 2013

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)

05-12-2014

Mr. K.Paul, learned Advocate, appears for the petitioners.

Mr. HS Thangkhiew, learned Sr. Advocate, assisted by Mr.

P.Nongbri, learned Advocate, represents the respondent.

Learned counsel for the parties make a joint request for listing of

the matter after vacation in order to seek instruction. List after vacation.

CHIEF JUSTICE (ACTING)

S.Rynjah



CRP. No. 56 of 2013

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)

05-12-2014

Mr. K.Paul, learned Advocate, appears for the petitioner.

Mr. HS Thangkhiew, learned Sr. Advocate, assisted by Mr.

P.Nongbri, learned Advocate, represents the respondent.

On joint request by learned counsel for the parties, let this matter

be listed on Thursday (11-12-2014).

CHIEF JUSTICE (ACTING)

S.Rynjah



Review Pet. No. 18 of 2014

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)

05-12-2014

Petitioner in person is not present.

Mr. HL Shangreiso, learned Advocate, appears for respondent.

In the interest of justice, the matter is adjourned. List the matter

after vacation.

CHIEF JUSTICE (ACTING)

S.Rynjah






